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 SHRI  A.  BALA  PAJANOR:  Sir,  I
 want  to  say  one  thing.  During  the  dis-
 cussion  0  the  language,  I  made
 an  impassioned  appeal,  while  dealing
 with  the  resolution  of  the  meeting
 of  the  Chief  Ministers  of  Suuthern
 States,  that  these  people  are  hood-
 winking  us,  they  are  trying  to  im-
 pose  Hindi  by  covert  methods,  inhu-
 man  methods,  cunning  methods,  on
 the  innocent  people  and,  Sir,  if  you  dog
 Not  pay  heed  to  our  appeal,  I  would
 warn  you  that  the  integrity  of  this
 country,  about  which  we  80  all....
 (Interruptions).  This  is  not  the  way
 in  which  the  proceedings  should  be
 conducted.  There  is  a  limit  to  our
 patience.  Everytime  I  am  raising  it,
 you  are  pacifying  me.  Our  people  are
 being  looted,  and  they  are  living  as
 if  they  are  in  hell.  This  is  the  fourth
 time  it  is  happening.  Sir,  if  you  do
 Not  give  us  an  opportunity  to  venti-
 late  our  grievances,  we  will  have  to
 think  of....  (Interruptions).

 MR.  SPEAKER:  Mr’  Pajanor,  I
 am  on  my  legs.  Now  you  made  one
 complaint  of  a  serious  character
 about  a  Member,  who  has  been  hurt.
 There  is  some  responsibility  for  me
 also.  I  wish  such  a  complaint  had
 come  to  me,  I  have  a  responsibility
 to  see  that  the  Members  of  the  House
 are  protected.  How  13  it  that  no  such
 complaint  has  come  to  me?

 SHRI  A.  BALA  PAJANOR:
 I  will  bring  it  to  your  notice.

 MR,  SPEAKER:  Please  do  it.  No
 such  complaint  has  come  to  me.

 (Interruptions)
 SHRI  A.  BALA  PAJANOR:

 I  challenge  these  people.  I  charge
 the  Minister  of  Railways.  If  he  had
 been  sincere,  he  ought  to  have  con-
 tacted  last  night,  the  matter  was  rais-
 ed  in  the  other  House  and  what  he
 has  done  is  a  sad  affair,  He  is  coming
 with  a  very  ordinary  report,  a  very
 ordinary  and  ambiguous  apology  to
 hoodwink  us.  (Interruptions).
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 THE  MINISTER  OF  STATE  उप
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  5  OD.  _  PATIL):
 I  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Consti-
 tution  of  India.

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bil]  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.
 SHRI  S.  D.  PATIL:  I  introduce  the

 Bill.
 MR.  SPEAKER:  Mr.  Patil.  Item  No

 8.

 12.32  hrs.
 GOVERNMENT  OF  UNION  TERRI-

 TORIES  (AMENDMENT)  BILL*
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  S.  0  PATIL):
 I  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Govern-
 ment  of  Union  Territories  Act,  1963,
 the  Representation  of  the  People  Act,
 1950  and  the  Delhi  Development  Act,
 1957,

 (Interruptions)

 SHRI  M.  N.  GOVINDAN-  NAIR:
 (Trivandrum):  I  do  not  want  to  re-
 peat  what  has  been  said  here.  The
 language  question  hag  been  debated
 many  times.  But  the  main  problem  is
 in  the  last  few  months,  the  GT  has
 been  looted.  That  is  going  on.  In  Ma-
 dhya  Pradesh,  during  the  last  few
 months,  it  is  an  every  day  _  occur-
 rence,  the  trains  are  stopped  and
 looted,  The  Minister,  even  though  he
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 bad  assured  earlier  that  it  will  be...
 (Interruptions) .

 DR.  SUBRAMANIAM  SWAMY
 (Bombay—North-East):  If  you  permit

 them,  you  must  permit  us  also.  (In-
 terruptions).

 SHRI  A.  BALA  PAJANOR  (Pon-
 dicherry):  I  could  not  sleep  last
 night.  Everytime  when  we  want  to
 say  something  in  this  regard;  he
 rises  on  a  point  of  order  and  tries

 to  belittle  the  entire  issue.  (Interrup-
 tions).  ‘

 MR.  SPEAKER:  ‘Mr,  Govindan
 Nair,  let  us  do  some  business  also.

 SHRI  M.  N.  GOVINDAN-  NAIR:
 In  that  particular  area,  (Interrup-
 tions)  it  will  be  difficult  for  the  peo-
 ple  to  travel.  It  is  a  very  serious
 issue  for  which  the  Minister  has  not
 come  forward  with  any  concrete
 suggestions,  This  is  not  the  first  time
 that  we  are  raising  this  matter.

 (Interruptions)

 SHRI  VASANT  SATHE  (Akola):
 Are  we  to  stop  travelling  by  GT  to
 south?  I  have  to  go  to  Nagpur  by
 GT.  Exactly  in  Madhya  Pradesh,
 between  Bhopal  and  Bina,  we  are
 looted.  Six  trains  have  been  looted.
 What  do  you’  want  us  to  do?  This
 happens  only  फ  Madhya  Pradesh,
 which  is  a  State  run  by  the  Janata
 Government,  which  is  a  Jan  Sangh
 dominated  State,  a  Hindi  chauvenis-
 tic  State.  Why  is  it  not  there  in
 other  States?  (Interruptions).  We  are
 under  your  protection.  Do  you  want
 us  not  to  travel  by  GT  at  all?  You
 must  tell  us,  what  we,  the  Members
 of  Parliament  should  do.  (Interrup.
 tions)  Tell  us  not  to  go  by  GT.  (In-
 terruptions).

 MR.  SPEAKER;  I  am  not  in  charge
 of  the  fsovernment.  Why  are  you..
 (Interruptions).

 SHRI  V.  M.  SUDHEERAN  (Alle-
 ppey):  Next  time,  you  will  be  loot-
 ed.
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 MR.  SPEAKER:  That  is  all  right.
 The  looters  will  not  get  much  from’
 me.

 Mr.  Faleiro,  what  is  your  objection?

 SHRI  EDUARDO  FALEIRO  (Mor-
 mugao):  After  this  issue,  which  has
 been  brought  on  the  floor  of  the
 House,  of  discrimination  in  favour  of
 Hindi  and  against  non-Hindi  speak-
 ing  people,  I  am  rising  at  the  stage
 of  introduction  of  the  Bill  by  Mr.
 Patil  a  clear  case  of  discrimination
 in  favour  of  the  Union  Territory  of
 Delhi,  as  against  the  other  Union
 Territories,  Here  we  have  a  Union
 Territory  which  is  the  capital  of
 the  country  and  which  therefore
 is  the  territory  of  all.  But  be
 cause  it  happens  to  be  or  because  the
 ruling  party  does  believe  that  this
 territory  is  in  control  of  the  Janata
 Party,  as  a  clear  measure  of  politi-
 cal  patronage,  this  Bill  has  been
 brought.  It  will  be  good  for  the
 Government  to  remember  that  there
 are  still  some  Union  Territories  in
 the  country  which  are  under  almost
 colonial  rule  and  servitude.  The  re-
 presentative  from  Andaman  and  Ni-
 cobar  Islands  is  here;  the  represen-
 tative  from  Laksdweep  is  here.
 There  is  no  representative  Gov-
 ernment  of  any  sort  there;  not
 even  panchayats  are  there.  They  are
 being  administered  by  the  Home  Mi-
 nistry  in  a  typical  colonial  fashion.

 Goa  is  there.  It  has  such  8  large
 population  compared  to  many  States
 in  the  North-Eastern  which  have  been
 granted  Statehood.  It  has  the  financial
 resources.  When  the  Janata  Party
 leaders  went  there  during  the  elec-
 tions,  they  promised  that  Statehood
 will  be  granted  to  Goa.  Prof.  Madhu
 Dandavate  is  a  witness  to  that.  He
 went  there  and  he  said,  specifically,
 that  before  the  election  of  the  Pre-
 sident,  Statehood  would  be  granted
 to  Goa.  This  wag  reported  in  all
 newspapers,  including  (Hindustan
 Times.  They  have  not  fulfilled  the
 Promise.  Just  because  the  Janata
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 [Shri  Eduardo  Faleiro]
 Party  was  not  returned  there,  just
 because  the  Janata  Party  was  re-
 jected  there,  is  this  a  reason  to  dis-
 criminate  against  Goa  on  political
 grounds?

 I  do  not  say  that  Delhi  is  not  en-
 titled  to  Statehood.  But  I  say  that
 it  should  have  come  last  after,  the
 other  Union  Territories.  It  has  come
 first.  This  is  a  clear  case  of  political
 discrimination,  opportunism  and  pat-
 ronage.

 SOME  HON.  MEMBERS:  rose—(In.
 terruption)

 MR.  SPEAKER:  You  have  not  given
 notice.  I  am  not  allowing.  In  these
 matters,  notice  must  be  given  before-
 hand  in  order  to  raise  the  objection.

 आओ  भगत  राम  (हिलोर)  :  अध्यक्ष  जी,  चंडीगढ़
 की  पुलिस ने  300  आदमियों को  गिरफ्तार  किया
 है।  मैं  तीन दिन में नोटिस  दे  रहा  हं  और  आप

 कार  नहीं  कर  रहे  हैं।
 SHRI  DINEN  BHATTACHARYA:

 Chandigarh  15  a  union  territory.  It  is
 not  in  Punjab  or  Haryana.  Several
 hundred  employees  have  been  arrested

 Interruptions)

 आओ  भगतराम: एक  तरफ  आप  सिविल  लिबर्टी
 को  स्टोर  करने  के  लिये  कांस्टॉट्यूशन अ्रमेंडमेंट
 कर  रहे  हैं  भोर  दूसरो  तरफ  लोगों  को  गिरफ्तार
 किया  जा  रहा  है।+---

 SHRI  MANORANJAN  BHAKTA
 (Andaman  and  Nicobar  Islands):  Sir,
 I  oppose  this  Bill  because  there  are
 some  other  union  territories,  small  and
 isolated  union  territories,  which  do
 not  have  any  kind  of  popular  set-up.
 So,  there  is  8  discrimination  against
 other  union  territories  where  there  is
 no  democratic  set-up.  We  have  been
 raising  the  matter  on  different  forums
 that  Andaman  and  Nicobar  Islands  be
 given  the  Statehood.  In  the  Bome
 Minister’s  Advisory  Committee  as  well
 as  in  reply  to  an  Unstarred  Questior
 in  this  House,  an  assurance  was  jziven
 that  the  matter  will  be  considered.
 But  now  we  find  that  all  of  a  sudden
 the  Bill  has  come  for  granting  State-
 hood  to  Delhi  alone.  It  creates  a  sus-
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 picion  in  the  minds  of  the  people  that
 there  is  some  ulterior  motive  to  sup-
 press  the  small  and  isolated  «union
 territories.  We  are  far  off  from  Delhi
 and  we  are  being  ruled  by  the  bureau-
 crats  sitting  in  Delhi.  When  the  Gov-
 ernment  had  brought  forward  a  Bill
 to  ameng  the  Union  Territories  Act,
 at  that  time  we  said  that  the  small  and
 isolated  territories,  like,  Andaman  and
 Nicobar  Islands,  Laksdweep'  should
 be  included  in  the  Bill.  But  that  has
 not  been  done.  So,  I  oppose  the  intro-
 duction  of  this  Bill.

 SHRI  VASANT  SATHE:  We  are  op-
 posing  the  introduction  of  the  Bill.

 SHRI  DINEN  BHATTACHARYA
 (Serampore):  Government  must  take

 step  to  merge  Andaman  and  Nicobar
 with  West  Bengal,

 MR.  SPEAKER:  The  Minister.

 SHRI  S.  D.  PATIL:  All  the  sugges-
 tions  which  the  hon.  Members  from
 Goa  and  Andaman  and  Nicobar  Is-
 lands  have  made  are  suggestions  for
 action.  In  this  particular  Bill  we  are
 providing  for  constitution  of  a  Legis-
 lative  Assembly  for  Delhi.  Here,  at
 the  initial  stage  of  introduction,  rule
 ‘72  contemplates,  unless  it  is  beyond
 the  legislative  competence  of  the
 House,  it  should  not  normally  be  op-
 posed.  If  the  hon.  Members  have  to
 make  certain  suggestions,  they  may  do
 so  at  the  stage  of  consideration  and
 Government  will  reply  to  all  these
 questions.  But  at  this  stage,  I  think,  it
 will  not  be  proper  to  oppose  it  on  this
 ground.

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bil)  further  to  amend  the
 Government  of  Union  Territories
 Act,  1963,  the  Representation  of  the
 People  Act,  1950  and  the  Delhi  Deve-
 lopment  Act,  1957.9

 Let  the  lobbies  be  cleared,
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 Mallikarjun,  Shri
 Mane,  Shri  Rajaram  Shankarrao
 Mathew,  Shri  George
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  G.  S.
 Mohanarangam,  Shri  Ragavalu
 Murugesan,  Shri  A.
 Naik,  Shri  S.  H.
 Nair,  Shri  B.  K.
 Nair,  Shri  N.  Sreekantan
 Pai,  Shri  T.  A.
 Pajanor,  Shri  A.  Bala
 Parvati  Devi,  Shrimati
 Patel,  Shri  R.  R.
 Patil,  Shri  5.  B.
 Patil,  Shi  ए.  5
 Patil,  Shri  Vijaykumar  N.
 Periasamy,  Dr.  P.  ए.
 Poojary,  Shri  Janardhana
 Pradhani,  Shri  K.
 Rachaiah,  Shri  B.
 Ramalingam,  Shri  P.  S.
 Ramamurthy,  Shrj  K.
 Ramaswainy,  Shri  S.
 Rao,  Shri  Jalagam  Kondala
 Rao,  Shri  M.  Satyanarayan
 Rao,  Shri  P.  V.  Narasimha
 Rao,  Shri  Pattabhi  Rama
 Rath,  Shri  Ramachandra
 Rathawa,  Shri  Amarsinh  V.
 Reddy,  Shri  G.  Narsimha
 Reddy,  Shri  K.  Brahmananda
 Reddy,  Shri  K.  Obul
 Reddy,  Shri  S.  R.
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 Sathe,  Shri  Vasant
 Sayeed,  Shri  P.  M.
 Seyid  Muhammad,  Dr.  V.  A.
 Shankar  Dev,  Shri
 Shinde,  Shri  Annasaheb  P.
 Somasundaram,  Shri  S.  D.
 Stephen,  Shri  C.  M.
 Sudheeran,  Shri  V.  M.
 Sunna  Sahib,  Shri  A.
 Thorat,  Shri  Bhausaheb
 Tulsiram,  Shri  V.
 Unnikrishnan,  Shri  K.  P.
 Veerabhadrappa,  Shri  K.  S.
 Venkataraman,  Shri  R.
 Venkatasubbaiah,  Shri  P.
 Visvanathan,  Shri  C.  N.

 MR.  SPEAKER:  Subject  to  correc-
 tion,  the  result*  of  the  division  is:
 Ayes:  200;  Noes:  101.

 The  motion  was  adopted.
 MR.  SPEAKER:  Leave  is  granted.

 The  Minister  will  kindly  introduce  the
 Bill.

 SHRI  S.  0.  PATIL:  I  introduce}  the
 Bill  (Interruptions)

 SHRI  DINEN  BHATTACHARYA:
 Out  of  anger  you  have  done  this.

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar):  They  do  no  want  a  demo-
 cratic  set-up  for  Delhi  (Interrup-
 tions).

 SHRI  YESHWANTRAO  CHAVAN
 (Satara):  We  want  it  for  all  Union
 territories.

 SHRI  KANWAR  LAL  GUPTA:  You
 are  here,  but  you  do  not  want  a  demo-
 cratic  set  up.

 “The  following  Members  also  recorded  their  votes:—
 AYES:  Sarvashri  Vinayak  Prasad  Yadav,  Yuvraj,  Shiv  Ram  Rai,  K.  N.

 Dasgupta,  Narendra  Singh,  Laxmi  Narain  Nayak,  Inder  Singh,  D.  P.  Shah,
 Sushil  Kumar  Dhara,  Bega  Ram  Chauhan,  S.  K.  Sarda,  S.  G.  Murugaiyan,
 Y.  P.  Shastri  and  Jwala  Prasad  Kureel.

 NOES:  Sarvashri  A.  V.  P.  Asaithambi  D.  B.  Patil,  Gev.  M.  Avari,  K.  Surya.
 narayana,  B.  Devarajan,  K.  A.  Raju  andShrimati  Rashida  Haque  Choudhury.

 tIntroduced  with  the  recommendation  of  the  President.


